BAIL APPLICATION

FIR No. :Not Known
PS: Nabi Karim

STATE v. Mohd. Istekhar & Ors.
U/S: Not known

29.06.2020.
Present: Sh. Pawan Kumar,Ld. Addl. PP for the State

through VC.
Complainant in person with counsel Mr. Kalu Singh.
Mr. Muntazir Mehandi, learned counsel for accused

person.

Time is sought by IO for filing of reply to the bail

application.
Put up for filing of reply by the 10, arguments and

for appropriate order for 02/07/2020.




BAIL APPLICATION

FIR No. : 23/2019

PS: Kotwali

STATE v, Sonu@Shankar @ Vivek
U/S: 392,394,411,34 IPC

29.06.2020.

Present: Sh. Pawan Kumar,Ld. Addi. PP for the State
through VC.
Sh. Nitish Kumar, Ld. Counsel for applicant
through Electronic mode.

No reply filed by 10; " "
Put up for reply, arguments and appropriate
orders on 02.07.2020.

(Naveen Kumar Kashyap)
-04/Central/THC




BAIL APPLICATION

FIR No. : 22/2020

PS: Nabi Karim

STATE v. Rakesh @ Tinda
U/S: 324307, 34 IPC

29.06.2020.

Present: Sh. Pawan Kumar,!.d. Addl. PP for the State

through VC.
Sh. Zia Afroz, Ld. Counsel for applicant
through Electronic mode.

Reply not filed by 10O.

Put up for reply, arguments and appropriate

orders on 02.07.2020.




BAIL APPLICATION

FIR No. : 181/2020
PS: Nabi Karim
STATE v. Amit Gupta
U/S: 420,511,34 IPC

29.06.2020.

Present: Sh. Pawan Kumar,Ld. Addl. PP for the State
through VC.
Sh. Digvijay Singh,Ld. Counsel for applicant
through VC.

Part arguments in detail heard.

Certain clarifications required.

Put up for clarifications/further arguments on
01.07.2020.

Let notice be issued to 10 for such
clarifications/reply on the next date of hearing including

regarding the profession of the accused.




BAIL APPLICATION

FIR No. : 29/2020

PS: DBG Road
STATE v. Jaan Mohd.
U/S: 392,392,397 IPC

29.06.2020.

Present: Sh. Pawan Kumar,Ld. Addl. PP for the State
through VC.

Sh. B.A. Khan, Ld. Counsel for applicant/accused
through V.C.

Reply filed by 10.
It is submitted that a regular bail application of the
same accused moved by another counsel is dismissed recently.

As such, he seeks permissich to withdraw the present
application.

Heard. Allowed.

In view of submission of learned counsel counsel

for applicant, present application is dismissed as withdrawn.




BAIL APPLICATION

FIR No. : 213/2018

PS: Lahori Gate

STATE v. Raju Ram Nehra
U/S: 395,397,412,120B,34 IPC

29.06.2020.

Present: Sh. Pawan Kumar.La. Addl. PP for the State
through VC.
Sh. Alamine, Ld. Counsel for applicant’accused
through V.C.

Reply not filed by 10.
Issue fresh notice to 10 through DCP concerned.
Put up for reply, arguments and appropriate

orders with filed on 01.07.2020.
(Naveen Kumar Kashyap)
ASJ-04/Gentral THC

29.%.2020 |




BAIL APPLICATION

FIR No. : 213/2018

PS: Lahori Gate

STATE v. Sahil

U/S: 395,412,120B,34 IPC

29.06.2020.

Present: Sh. Pawan Kumar,Ld. Addl. PP for the State
through VC.
Sh. Virender Tyagi, Ld. Counsel for
applicant/accused through V.C.

Reply not filed by 10.

As such, issue show cause notice to 10 as to why
such report is not filed.

Further, a copy of this order be sent to DCP
concerned for his information and necessary action against the
0.

Issue fresh notice to 10 through DCP concerned.

Put up for reply, arguments and appropriate

orders with connected matter on 01.07.2020.

(Naveen Kumar Kashyap)



BAIL APPLICATION

FIR No. : 58/2016
PS: Burari
STATE v. Anil
U/S: 302,34 IPC

29.06.2020.

Present: Sh. Pawan Kumar,Ld. Addl. PP for the State
through VC.
Sh. Ashwani Saxena, Ld. Counsel for
applicant/accused through V.C.

Reply not filed by 10.

As such, issue show cause notice to 10 as to why
such report is not filed.

Further, a copy of this order be sent to DCP
concerned for his information and necessary action against the
0.

Issue fresh notice to IO through DCP concerned.

Put up for reply, arguments and appropriate

orders with connected matter on 02.07.2020.

(Naveen Kymar\Kashyap)
Jr04/Central/THC



BAIL APPLICATION

FIR No. : 964/2015

PS: Sarai Rohilla

STATE v. Naved @ Pilla & Ors.
U/S: 302,34 IPC

29.06.2020.

Present: Sh. Pawan Kumar.Ld. Addl. PP for the State
through VC.
Sh. Amit Kumar Sharma. Ld. Counsel for
accused/non-applicant through V.C.

This is an application for cancellation of bail.

Part arguments in detail heard.

Issue notice to 10 to be present through VC at the
time of further arguments in this case. Further, at request. put
up for filing of case law by the accused/non-applicant side.

Put up with file on 03.07.2020.

(Naveen Kumar Kashyap)
ASJ-D4/Central/THC
9/06.2020



BAIL APPLICATION

FIR No. : 236/2019
PS: Subzi Mandi
STATE v. Rakesh
U/S: 308,34 IPC

29.06.2020.

Present: Sh. Pawan Kumar.Ld. Addl. PP for the State

through VC.
Sh. Shivender Singh, Ld. Counsel for

applicant/accused through V.C.

Report not received from IO as well as from Jail

Superintendent in terms of previous order dated 24.06.2020.

Issue fresh notice to IO as well as Jail

Superintendent in terms of order dated 24.06.2020.
Further, a copy of order dated 24.06.2020 be also

sent for their ready reference.
Put up on 03.07.2020.

(Naveen Kumar ashyap)
ASQ 04/Central/THC
29.06.2020



BAIL APPLICATION

FIR No. : 316/2019

PS: Pahar Ganj

STATE v. Farooq Dandoo

U/S: 420,376,354,506,174A,34 IPC

29.06.2020.

Present: Sh. Pawan Kumar.Ld. Addl. PP for the State
through VC.
Sh. Rajiv Sirohi, Ld. Counsel for
applicant/accused through V.C.
Sh. Rakesh Raina. counsel for complainant.

Due to some technical problem/Internet signal
issue. V.C. could not be held.

Be pass over. \

(Naveen/Kumar Kashyap)
AS$J-04/Central THC
9.06.2020

AT 1 pm.

Present: Sh. Pawan Kumar.Ld. Add!l. PP for the State
through VC.
Sh. Rakesh Raina. ccunsel for complainant.

Counsel for accused is not able to join despite
concerned staff tried to contact him..

Under these circumstances. put up for arguments
through VC for tomorrow i.e. 30.06.2020. as counsel for
accused is not available through VC due to some technical

issue.

(Naveen

29.06.2020
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BAIL APPLICATION

Criminal Appeal No.15/2019
Rajinder Kumar v. M/s. Ajay Industrial Corporation

29.06.2020.

Present: Sh. Shivam Cahudhary counsel for appellant/
convict through VC.
Convict is in JC.
None for respondent despite service through
electronic mode (it is reported by the Ahlmad that now
respondent company is even issued notice on
27.06.2020 through SMS on its mobile no.
9313402323 as provided in record by the respondent.
But despite that none is present through VC or

otherwise today).

1. As such, present application is heard on merit as the
same is urgent in nature.

2. It is stated in present application u/s 439 Cr.P.C. that
order dated 19.02.2019 passed by learned Predecessor court be
modified. It is further stated that convict be released on bail
pending the present appeal.

9 It is stated that accused was sentenced for simple
imprisonment for one year as well as payment of compensation of
Rs.9.94 680/ to the respondent in defauit of payment also he was
directed to undergo simple imprisonment that vide order dated
19.02.2019 in appeal he was directed to make some deposit
subject to which his sentence was suspended but ultimately he
could not comply with the same and as such, he was taken into
custody and sent to jail. It is furtner stated that due to present
pandemic condition and lock-down, Hon'ble High Court has passed

certain order regarding release of accused persons from jail to de-

Criminal Appeal No.15/2019
Rajinder Kumar v. M/s. Ajay Industrial Corporation
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conjust the jail. As such, it is stated that accused do not want to go
in detail on merit, but on humanitarian ground, he seeks
suspension of sentence in view of current situation. It is further
stated that he is in JC since January, 2020. It is further disclosed
that he earlier filed an application under section 389 of Cr.P.C.
which was withdrawn on technical ground vide order dated
21.05.2020 passed by learned ASJ-03, Tis Hazari Court.

4, | have heard learned counsel for convict and gone
through the record.

S. The order dated 19.02.2019 and thereafter
28.01.2020 vide which he was takan into custody was rightly
passed in the facts and circumstances of the present case as he
was unable to comply with the condition for suspension of sentence
despite repeated opportunity given. As such, there is no occasion

to interfere with the same.
6. But having said so, after passing such order, there are
certain directions passed by Hon'ble Supreme Court and High
Court from time to time due to present pandemic condition.
Observations given by Honble High Court of Delhi in
W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Honble Supreme Court
of India in Suo Moto W.P.(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020, 18.05.2020 and 20.06.2020 from Hon'ble
High Court as a result of various meetings of Delhi State Legal
Services Authority.

7. In the present case the maximum punishment is of

Criminal Appeal No.15/2019
Rajinder Kumar v. M/s. Ajay Industrial Corporation
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two years and in fact the accused is convicted for one year. Intrue
spirit of such directions by Hon'ble Supreme Court and High Court,
having regard to the present pandemic condition regarding with
such instances reported from jail also and the fact such offence
was originally a bailable one, his sentence is suspended
temporarily for 45 days, so that he can make arrangement to
comply with the earlier order made by this court regarding payment
to respondent, on furnishing of personal bond and surety bond in
the sum of Rs. 20,000/- each to the satisfaction of the court.

8. Copy of this order be sent to concerned Jail
Superintendent for his information.

9. Copy of this order be given dasti or through
electronic mode to the parties.

(Naveeh Kumar Kashyap)
AS‘}L04/Centra|/THC
29.06.2020

Criminal Appeal No.15/2019
Rajinder Kumar v. M/s. Ajay Industrial Corporation



INTERIM BAIL APPLICATION

State vs Subroto Bera @ Bachchu B s/o Osto Bera
FIR No.: 63/2015

PS: Karol Bagh
U/s: 395, 397, 411, 120B IPC

29.06.2020.

Present: Mr. Pawan Kumar, Ld. Addl. PP for the State
through VC.
Mr. Mithlesh Maurya, learned counsel for Accused
through VC.

A Observations given by Hon'ble High Court of Delhi

in W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as
“Shobha Gupta and Ors. v. Union of India & Ors.”, Hon'ble
Supreme Court of India in Suo Moto W.P.(C) No. 1/2020 dated
23.03.2020 and Revised Advisory Protocol dated 30.03.2020
have been issued by Ld. District & Sessions Judge (HQ) read
with other directions received from time to time including on
28.03.2020, 07.04.2020, 18.04.2020, 05.05.2020, 18.05.2020,
and 20.06.2020 from Hon'ble High Court as a result of various

meetings of Delhi State Legal Services Authority, present

application is taken up.

2. Even Further reply filed today by the IO.
3. Further arguments heard today.
4, In nutshell, it is argued that he is in JC since

17/03/2015; that now there are certain directions by the Hon'ble
High Court regarding relax interim bail criteria including dated
18/05/2020; that accused has deep roots in society and has
good conduct in JC since his arrest; that his house at Bengal is

State vs Subroto Bera @ Bachchu B s/o Osto Bera
FIR No.: 63/2015

PS: Karol Bagh
U/S: 395, 397, 411, 1208 IPC
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